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REAL ESTATE (REGULATION AND DEVELOPMENT) ACT,
2016 COMES INTO BEING

The much anticipated Real Estate (Regulation and Development) Act, 2016 came into force
on May 1, 2016 setting in motion the process of making necessary operational rules and
creation of institutional infrastructure for protecting the interests of consumers and
promoting the growth of real estate sector in an environment of trust, confidence, credible
transactions and efficient and time bound execution of projects. It is an Act “to establish
the Real Estate Regulatory Authority for regulation and promotion of the real estate sector
and to ensure sale of plot, apartment or building, as the case may be, or sale of real estate
project, in an efficient and transparent manner and to protect the interest of consumers in
the real estate sector and to establish an adjudicating mechanism for speedy dispute
redressal and also to establish the Appellate Tribunal to hear appeals from the decisions,
directions or orders of the Real Estate Regulatory Authority and the adjudicating officer

and for matters connected therewith”.

Read more

WORLD PRACTICE

Asia Europe USA UK Middle East Africa

3 May 2016

In this issue:

e REAL ESTATE
(REGULATION AND
DEVELOPMENT)
ACT, 2016 COMES
INTO BEING

INDIA JURIS

F-116
Lajpat Nagar-1
New Delhi - 110 024, India
Ph: +91-11-29814816 / 29814817
Fax: +91-11-29815116
E: newdelhi@indiajuris.com
www.indiajuris.com

International Desks

Asia & Australia

M.P.Mehani
asia@indiajuris.com






